
CENTI AL ADMINISTRATIVE TRIBUNAL 
CUI TACK BENCH, CUTTACK 

0. A. No.966 OF 7013 

da' of j-riL 204 

(AORAM 
HON'BLE MR. A.K. I'Ai' AK, JUDICiAL MEMBER 
ffl)NBLE MR R. C. MISRA, ADMIN [STRATI YE MEMBER 

Durodhan Behera, IFS (ReId.) 
aged about 62 years 
Son of Late Bhikari Cbaran Beh:a, 
A-Secto-4, Plot No.107, 
Niladri Vihar, 
P0/PS -Chandrasekhapur, 
Di st-K hurda. 

(Advocates: M/$- A. Mishia, S. Sorn) 

\TFR IS 

Union of India epveseitd thrcugh 

1. Secetaiy, 
ivlinistry of Fiest and Envroniet, 
CCO Coniplox, 1Iodh Road, 
Ne\ Delhi-I 1003. 

'? Tjnjon 	Ser\jce (1omn1ission, 
fnieugh Seccet?r y, 
DtoIpur T-ioue, 

New Delhi-I t0069. 

3. state of On ssa represen 1d t cugh is 
Special Secretaiy to G.A, Depatiert, 
Secretariat, Bhubaim.swar Dist -Khurda. 

4 	Sta.'e of Orssa repeenttd. tLro'h its 
Priiicipal Secretat•v, 
Forest &. En'irnmenl. Dpartit, 
Se:retariat, I3hu ieswar )  DisK 	a. 

5. Additional Secretary)  
(3ovt. of Oi issu. 
General Adrnin rat.r (AIS) .Dcteri, 

Orissa Secretariat, Wiubaneswar, 

Reseondent 

(Avocae:  4 & 3) 
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0.A.No. c66 of 2013 

i 	
D. Behera —Vs- 1OI 

QPRi 

k.KATNEMBERjI): 

Copy of this GA has been served on Sri S.B. Jena, Ld. Add!. 

CGSC appearing for the Respondent Nos.l & 2 and Sri G.C. Nayak, Ld. 

Govt. Advocate 9ppearing for Respondent Nos.3, 4 & 5 	Registry is 

directed to serve notice, in terms of sub rule 4 of Rule I I of the CAT 

(Procedure) Rules, 1 9S7 for onward transmission. 

Heard Sri A. Mishra, Ld. Counsel appearing for the 

applicant, Sri S.B. Jena, Ld. Addi. CGSC appearing for the Respondent 

Nos. 1 & 2 	and Sri G.C. Nayak, Ld. Govt. Advocate appearing for 

Respondent Nos.3, 4 &- 5. 

Tb. Applicant, a retired IFS Officer, has filed, this irksuint 

O.A. under Section 19 of the Administrative Tribunals Act, 1985 praying for 

a direction to the Respondents, to fix his seniority in IFS cadre as per the 

Selection year 2003 by givin, Allotment in the year 1998; and further to 

diiect that the Junior Administrative Grade he given to the applicant in the 

year 2007 and the selection grade be fixed on 2011. Sri Mishra, Ld. Counsel 

for the applicant submitted th ventilating his, grievance the applicant made 

reprc;seirtation on 11.06.2013 vide Annexure A/6 before Respondent No.4. 

j-lowever, till date he has iot received any communication from the said 

Pspondcnt No. 4. 

Or,, the other harv!, Sri S,BJena, Ld. Counsel appearing, for 

the Respondent Nos. i & 2 and Sri G.0 Nayak, Ld. Govt. Advocate 

appearing for Rpondet Nos.:; 4 & 5, have o immediate instrucic 

ay such represeIt.tion ha been p.eferred b the applicant addressed to 

Resrondent NO. 4 and the tatt s thereof. 
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Since it is the positive case of the applicant that the 

representation preferred by him is still pending, without entering into the 

merit of this case, we dispose of this O.A. at the stage of admission itself by 

directing Respondent No. 4 to consider the representation vide Annexuer-

A/61  if the same is still pending, and dispose of the same by way of a well 

reasoned order and communicate the result thereof to the applicant within a 

period of 60 days from the date of receipt of copy of this order. However, we 

make it clear that if in the meantime said representation has already been 

disposed of then the result thereof he comrrunicated to the applicant within 

two weeks from the date of receipt of copy of this order. No costs. 

Copy of this order be transmitted to Respondent No4 by 

Speed Post at the cost of the applicant, fr which Mr. Mishra, d. 

Counsel for the applicant, undertakes to file the postal requisites by 

25.04.2014 

(R.C.MISRA) 
	

(A.K.PATNATK) 
MEMBER(Admn.) 
	

MEMBER(J udl.) 

K.B. 


